SECTI ON XVI | Li sted
on:17.4. 2014
Ct. No.4
ltem No. 38

I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL (CIVIL) NO 30392 OF 2012
Ms. Shiva H Tech Agro Farns ... Petitioner
VERSUS
Oiental Insurance Co. Ltd. .. . Respondent
CFFl CE REPORT
The matter above-nentioned was |isted before the Hon'ble
Court on 28th Septenber, 2012, when the Court was pleased to pass
the foll owi ng order: -
"Del ay condoned.
| ssue notice."
Accordingly, show cause notice was issued to sole respondent
t hrough regi stered A D. post.
It is submtted that Ms. Manjusha Wadhwa, Advocate has filed
vakal at nama and neno of appearance on behalf of sole respondent
but he has not filed counter affidavit so far.
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Lastly the matter was |listed before Ld. Registrar Court on

3rd Cctober, 2013 when the follow ng order was passed:

"Sol e respondent has failed to file counter affidavit
despite final chance granted on the | ast date.
No further steps required.

Regi stry to process the matter for listing before the
Hon' bl e Court as per rules.”

The matter is listed before the Hon'ble Court wth this

of fice report.

DATED THI S THE 15TH DAY OF APRI L, 2014.

ASS| STANT REG STRAR
Copy to: M. Abhi shek Choudhary, Advocate

Ms. Manj usha Wadhwa, Advocate

ASSI STANT REG STRAR



